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Inspection Report in the Matter of Vivek Mahna Versus Govt. of NCT of Delhi

(OA No. 195/2023)

1.0 Background:

In the matter of OA No. 195/2023, Vivek Mahna Versus Govt. of NCT of Delhi, applicant

had raised the grievance related to the violation of the license condition (issued by

MCD) for holding weddings and social functions by M/s Krishna Green and highlighted
the issues of traffic jam due to roadside parking, air pollution from Diesel Generators
and discharge of sewage/wastewater on roads due to inadequate ETP/ STP.

Hon’ble NGT by order dated 28.04.2023 had constituted a joint committee comprising of

DPCC and District Magistrate, Southwest Delhi with the direction to them to visit the
site, collect relevant information, and submit a factual report. The report dated
06.12.2023 submitted by the joint committee was not considered by Hon’ble NGT.

Further, Hon’ble NGT vide order dated 1 1.01.2024 (Annexure-1) directed as follows:

Para 6“---- in the circumstances of the case, we direct the Member Secretary, CPCB to
get the fresh inspection done when the function is going on and ascertain the correct
position and file the report keeping in view observations made above at least one week
before the next date of hearing by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image PDF, keeping in view
the observations which have been made above.”

2.0 Compliance to Direction:

In compliance of Para 6 of the aforesaid Hon’ble NGT order, a team comprising of
following officials of CPCB was constituted for compliance in the matter:

1. Dr C K Dixit, Scientist 'C’
2. Shri Danish Meena, Scientist 'C’

The Banquet Hall under the reference “Krishna Green by Mapple Gold” located at H 1,

Pushpanjali Farms NH-8 Link Road Dwarka, Bharthal Road Delhi- 110061, was
inspected by Team on 22.02.2024 During the inspection on 22.02.2024 and via an
email dated 22.02.2024, the team sought necessary information from representatives
of the banquet hall regarding the upcoming dates of functions, because no function
was in progress on 22.02.2024. To comply with the Hon’ble NGT direction, the CPCB
team further visited the area randomly on 24.02.2024 and 25.02.2024 as no response
was received from unit regarding dates of functions. On 24.02.2024, the team
observed that no function was being organized in the said banquet hall. However,
function was in progress on 25.02.2024, so the banquet hall was inspected again on
25.02.2024 during the function.

47



3.0 Observations and Findings:

Based on the inspection of unit (herein means said banquet hall i.e. M/s Krishna
Green by Mapple Gold) conducted on 22.02.2024 and 25.02.2024, the following are
the observations:

3.1 Capacity:

Municipal Corporation of Delhi (MCD) has issued permission for commercial use of
the property located at H 1, Pushpanjali Farms NH-8 Link Road Dwarka, Delhi for
holding social functions such as weddings and parties etc. vide letter dated
27.04.2009 subject to full-fillment of guidelines mentioned in the permission. (Copy
enclosed in Annexure-II). Unit consists of three halls namely Sapphire, Pearl and
Crystal. Details of these halls are given below:

S.No 1 Hall No. & Name Hall Capacity as per
information submitted by Unit

130-150 persons

Gathering observed
during inspection
300 aj>rox. including
the Lawn adjoining

the Sapphire

Hall No. 1

Sapphire
Open Lawn
adjoining to

Sapphire
Hall No. 2- Pearl

Hall no. 3 - Crystal

No information provided

180-200 persons
200-220 persons

100 approx

During inspection on 25.02.2024, the team observed the following:

a. Birthday function was being organized in Pearl, hall no 02 with the gathering of
approx. 100 persons.

b. Wedding function was being organized in Sapphire Hall and adjoining lawn with
a gathering of approx. 300 persons.

3.2 Consent from DPCC:

The unit has provided copy of consent to establish (CTE) dated 21.09.2015 and
copy of consent to operate (CTO) dated 29.08.2023 issued by DPCC under the
orange category valid from 26.05.2023 to 25.05.2033. (Copy of CTE and CTO are
enclosed in Annexure-III)

3.3 Water supply:

During the inspection,

i.

ii.
It was observed that there was no water supply connection in the unit.
The unit informed that the water requirements for various purposes such
as cleaning utensils, toilets, and a small swimming pool are being met
through tankers. Additionally, drinking water is provided to customers via
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RO water jars as per the requirement. Tanker bill dated 27.02.2024 was
provided by the unit (Copy is enclosed in Annexure-IV.), for the period
from 04.02.2024 to 26.02.2024, indicating the procurement of 12 tankers,
each carrying 5000 liters of water for per function. However, the team did
not observe any tanker on 25.02.2024 during the function, and no water
storage tank of 5000 liters capacity was found on site.
One bore well was also found in the unit and no water meter was
installed on the bore well. The unit informed that bore well is legally
installed. In this regard, unit has provided copy of Delhi JaI Board letter
dated 16.05.2015 and the order of SDM Kapashera dated 29.06.2015
(Copy is enclosed in Annexure-V) wherein it is mentioned that bore

well is not illegal. However, the unit has not provided supporting
document regarding permission from Central Ground Water Authority
(CGWA) or any records on the utilization of bore well water.

111.

3.4 Waste Water Management:

During inspection, it was observed that there is no sewerage network in the area. The
unit has installed Effluent Treatment Plant (ETP) for the treatment of kitchen effluent
and Septic Tank for waste generated from toilets and urinals.

i. Observations regarding Effluent Treatment Plant;

a. The ETP was found to be in non-operational condition. The oil & grease
trap and drainage system for transporting effluent were choked and filled
with solid waste.

b. There was no meter installed at the inlet and outlet of the ETP.

c. No arrangements were made for the storage of untreated water during
maintenance of the ETP

d. The logbook was not being maintained regarding the operation and
maintenance of ETP

e. No information was provided regarding the utilization of treated water.
f. There was no ETP operator present during the inspection for the operation

of the ETP

g. The unit has not provided any documents regarding the layout diagram
and capacity of the ETP.

11 Observations regarding Septic tank;
a. Unit has constructed toilets for each hall and separate toilets for workers.
b. The discharge from toilets and urinals of the unit was being managed

through the septic tank.
c. Unit provided a copy of the bill dated 28.02.2024 regarding cleaning

services of the septic tank during February 2024 through Gopal Gulia
(Copy enclosed in Annexure-VI). However, the unit has not provided
any record that M/s Gopal Gulia is authorized for the collection of septic
tank waste and the collected waste is being sent to centralized STP.
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3.5Solid Waste Management

During the Inspection, it was observed that;
i. The unit was not adhering to Rule 4(1) of the Solid Waste Management

Rules, 2016, as it was not segregating dry and wet waste and has not
provided separate bins accordingly.

ii. Facility for composting or bio-methanation, as mandated by Rule 4(8) of the
Solid Waste Management Rules, 2016, has not been installed by the unit.

iii. The unit has informed that all unsegregated solid waste is being collected by
M/s Delhi Waste Management Najafgarh Pvt Ltd at the rate of ? 5000/- per
month. A copy of the invoice issued by M/s Delhi Waste Management
Najafgarh Pvt Ltd for the month of February 2024 has been provided. (Copy
is enclosed in Annexure-VII)

3.6 Air Pollution Control Measures
During inspection, it was observed that;

Proper ducting arrangernents have been installed in the kitchens to
channelize air emissions effectively.
Gas-based Tandoors were being used for cooking purposes.
A total of 6 diesel generators of different capacities have been installed in the
unit, primarily used for power supply during functions. However, following
noncompliance observed:
a. Only two diesel generators, with capacities of 250 kVA and 500 kVA, are

mentioned in the Consent to Operate (CTO).
b. As per CAQM direction no. 76, dated 29.09.2023 (amended on

22.02.2024). (Copy is enclosed in Annexure VIII), installation of Dual

Fuel Kits or Retro-fitted ECDs through certified vendors/agencies is
mandatory for all 6 diesel generators in the unit. However, No action has
been initiated for the installation of Retro-fitted ECDs or Dual Fuel Kits

Furthermore, logbooks for DG sets were not maintained.

i

ii

iii

Capacity
In kVA
250
250
125
125
125

Status of Compliance of CAQM
direction no 76

Non-compliant and No action
installationforinitiated of

RECD/Dual Fuel Kit

Remarks

DG sets
logbook not
maintained

iv. In addition to this, the unit has also obtained a power connection from BSES
with a sanctioned load of 6.0 kVA,
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3.7 Noise Pollution:
i. All 6 diesel generators (DG sets) in the premises are equipped with acoustic

enclosures, ensuring noise reduction during operation.
ii. DJ (Music) system has been installed in all three halls (Sapphire, Pearl and

Crystal) .
iii. However, it was observed during the inspection that music was being played

on the DJ system beyond 10:00 PM in the open lawn area adjoining Sapphire
Hall No. 01

3.8 Fire Safety Certificate:

The unit has provided a copy of the fire safety certificate issued to M/s Krishna
Green Farm House, valid from 11.03.2021 for a period of three years i.e. renewal
due on or before 11.03.2024 (Copy is enclosed in Annexure-IX). However, it was
noted that the Consent to Operate (CTO) issued by the Delhi Pollution Control
Committee (DPCC) is in the name of Krishna Green by Mapple Gold.

Parking Arrangement:

1. The unit has informed that vehicles are being parked in adjacent properties H-3
and H-4. However, the documentation provided indicates a with H-3 only.
(Copy is enclosed in Annexure-X) No document has been provided for the
parking agreement with the H-4 property.
During the inspection, it was observed that the unit had deployed traffic marshals
and valet parking facilities, and cars were being parked in the H-3 property.
However, it was noted that the entry and exit were common, and a few cars were
also parked on the service road.

ii.

4.0 Recommendations:

1.

2.

3

4.

5

6

The unit must ensure the proper maintenance and operation of the ETP and
deploy trained operators for its operation.
The unit shall ensure that after cleaning the septic tank, waste is transported to
centralized STPs only through authorized tankers or service providers.
Unit may take appropriate action as per CGWA guidelines regarding use of bore
well

The unit shall place sufficient number of separate bins for waste segregation at
the source and install facilities for composting or bio-methanation for the
treatment of biodegradable waste.
The unit must ensure compliance with Direction No. 76 dated 29.09.2023 issued
by CAQM regarding the use of DG sets in the Delhi NCR area.
The unit must ensure compliance with the Noise Pollution (Regulation and
Control) Rules, 2000.
a) According to Rule 5(2) of the Noise Pollution (Regulation and Control) Rules,
2000, sound-producing instruments or musical instruments shall not be used
during night time (10:00 PM to 6:00 AM) except in closed premises.
b) As per Rule 5A(2), sound-emitting firecrackers shall not be burst in silence
zones or during night time.
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7.

8
9

The unit must ensure that functions are only booked according to the parking
capacity/parking agreement, and no vehicles are to be parked on adjacent roads
or service roads.

The fire safety certificate to be renewed and updated for the unit.
The Municipal Corporation of Delhi should ensure that the banquet hall is
operating in accordance with its permission dated 27.04.2009.

(C. K. Dixit)
Scientist C. CPCB

(Danish Meena)
Scientist C. CPCB
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hv„ex:q„e –l

Item No. 1 1 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 195/ 2023

Vivek Mahna Applicant
Versus

Go\’I . of NC’1- oF I)clhi Respondent

Date of hearing: 1 1 .0 1 .2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

AppIIcant: Ms. Madhumita Singh. Adv. For Applicant (Through VC)

Rc'spondcnt - Ms. Jvoti Mendiratta, Adv. for Govt. of NCT of Delhi

ORDER

1. In this Original Application, the gricvancc has been raised that the

green area and parks in village 13ijwasan and 13hartal, Ncw I)clhi

bcing used for holding weddings and other social functions causing air

pollution and releasing dust in thc atmosphcrc and that the organizers of

these functions are discharging sewage on open lands and roads causing

water pollution in that area,

2. The Tribunal by order dated 28.04.2023 had constituted a joint

Committee comprising of DPCC and District Magistrate, South West Delhi

with the direction to them to visit the site, collect relevant information

and subrnit a fiic'tLlal report within two months.

3. The report datcd 01.08.2023 was earlier submitted under the

signature of the District Magistratc mentioning that the inspcction was

done by JEE, DPCC and Patwarl, Revenue Department. IIcncc, the

1
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Tribunal in the proceedings dated 24.07.2023 had noted that the joint

inspection was not done by the joint Committee constituted by the

Tribunal and that the inspection was done when the function was not

being held. Hence, the Tribunal by order dated 31.10.2023 had granted

six weeks’ time to the joint Committee to carry out the inspcction keeping

in view the obscrvati011s made in that OI'dcr

4. Now again, a report dated 05. 12.2023 tlncicr the signatlrrc of

District Magistrate, I)istrict South West alonc has bccn filed. It does not

contain the signature of the Member or authorized representative of

DPCC. The report is incomplete. It has been pointed out by the applicant

that there are three banquet halls namely Crvsta I, Pearl and Sapphire in

Krishna Greens and the report does not reflect as to which banquet hall

was inspected. It has also been stated that there are toilets and

washrooms in the banquet halls but they havc not been inspected and it

has not bccn disclc)scd as to whcrc thc scwagc from these toilets is going

when no sewer connection has bccn provided bv t'hc MCr). It has also

been stated by Counsel for the applicant that even Lhc capacity of thc STI)

set up has not been disclosed and that the report relating to the noise

pollution is in respect of the sample which was taken on 08.06.2023,

much prior to the previous direction of thc Tribunal. She has also pointed

out that the report does not reflect the number of borcwells and the

extent of ground water being drawn by these banquet halls

5. Thus, thc report dated 06.12.2023, so submittcd undcr the

signature of District Magistratc, District South West alone cannot bc

relied upon

6. In the circurnstanccs of the cas(3, wc direct the Mcmbcr Secretary,

CPCB to get the fresh inspection done when the function is going on and

asccrtain thc correct position and file the report keeping in VIew

2
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observations made above at least one week before the next date of

hcaring by c rnIril at judi('iirl-ngtl,I gov.in preferabjy in the form of

scarchablc PDF/ OCR Support PDF and not in the form of Image PDF1

keeping in view the observations which have becn made above

7. The District Magistrate, District South West is directed to remain

personally present through VC on the next date of hearing.

8. List this matter on 1 1.03.2024

Prakash Shrivastava, CP

Sudhir Agarwa1, JM

January 11, 2024
Original Application No. 195/2023
SN

Dr. A. Senthil Vel, EM
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No iEE(Ii)/NGZ,'09/ 35 F? Dated:g 7.1 %..0009

To

Sil. As Ilok Kurnar Dusad

C.1 7, Grccn Park h'foin

Nc\v Delhi- 16

Sub: PcrrIlission for conllnercial t m

Dw it rk iI, NI1-8, Li1 Ik Rc lad, Dcllli situqted at Kh.No.54//7+ 54//14/1q 54//14/21

54//17, Village Bhnrthal, for hoIdin£ social function$ such as 1+'cddings and

pilrtlcs etc.

8 reg ardin

Najaf8arh, Delhi VIda letter dt. 5/5/2008

5/2008; S'D.Nl., Vasant VihiLr, Kapasher& \rjde

Ne by Delght le 1 r dt

commercial use of farmho 10

your f£ 'use rnentlo
: 9(

F;
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B„ki,B ,f f„„1l-,O'J5UVatik8 by M.C.D. „laY b d')11c in Citi’“n S'fVIC'

Bureau'’Intcnr ct .

FmD)louse sIlall not be used for llolding nhrcsdd functions for nlore than 120 days in a

year and penlliSSiOn SIlall be given on rOtational bQSIS' ' f

FtulIJlousdvaLiku sllall tae precautions regarding use of noiscIcss generators’ use a

perIlliSbibiC IiI\lits and nIC llir pollutiol} level s})ould not exceed the prescril?cd lin-IILS

stipulated by the CPCB/DPCC.

s. No louJspeaker and band shall be perrniHed beYOnd 10:C>0 PM

? J , 1,recession and llorse dro\\'n carriage stlu11 not be pennincd on the roads outside the

{'arnlhousc,

a. I Smitwy condition shall be mdntained b1 un wound %nMusdvaikn during and after the

ftlneaon.

[1.', FLrmllousdv&tika shUI follow all the nrc safety guidelines as per the speGiac&tion of

- - NBC and Delhi FIre Service,

5.

6,

7.

I

\

t =
i

I.'11;-Ihl&:IIi j hshaiorl£,gddelincs shall remain in force till funhcr orders and Gun bT

:'!i=:T::'L- ' ;J;missi=:s£dt be \via&awn, if the famMousdv&ak8's owner is found

iidelin bs issued as aforesaId'
i iJ. :l. ' -

5: :n: b 1 i o+r: inPP r o ber & I Ii[](q1) ][][]1 DrC I /N ajdgM hZ one +

!{;iii:-T : :. 6'1
:B)L1

Naj8fgarh Zone

t_I<Ntive E&iinecr /Building
M.GD.

Naja£tarb Zou

}::i r+; } :# 1! :H : • = H T :

+B

td

q : : + : I! : i ) r= = 1: 1

t::':il:;;}:
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DELHI POLLUTION CONTROLCOMMITTEE
e

gaZS (Government of N.C.T. of Delhi) 4th & 5th Floor, ISBT Building
+B)liFe Kashmere Gate, Delhi 110006

\IH’ (Visit us at https://www.dpccocmms.nic.in)

Lifestyle for
Envir6nment

CONSENT ORDER

Certificate No. :G-33195

Name of the unit

Address

Krishna Green By Mapple Gold

H lpushpanjalifarms NH-8LinkRoad
DwarkaBharthalroad, Banguet Halls, Delhi -
110061

DPCC/CMC/2023/56066Consent Order No

Date of issue
1+

Product/Activity
U

29/08/2023

other such establishments (with minimum
seating capacity of 101) / Banquet Halls/
Party Lawns (with minimum Floor area 100
1112) and /Sweet Shops/ HaIwais and Other
such Establishments (with Annual Average
Production of one Tonne/Day or more) - not
connected to / Discharging Effluent into
Public / Municipal / DJB Sewer and having
Kitchen and / or Laundry without Boiler

Banquet Hall

[ORANGE]
null null

BI

Restaurants/Eating Houses / Dhabas and

+

I

PJ

$

Manufacturing Activities

Category Name

Prouct Capacity
Lb

Hi

Lq

pP:Uk * +„ AHi
id f

I

This Consent to Operate is hereby granted under section 2 1 of the Air (Prevention & Control of Pollution)
Act, 1981 and undet section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 under

ORANGE Category. This consent is subjected to terms and conditions specified overleaf. This is being
issued with reference to your application id 56066 valid from 26/05/2023 to 25/05/2033.

Ajeeta Daya I :ji3:ttaa E:LgaTigraywd

Agra waI 2;be;:iS2:aT;F
Sr. Environmental EngineerB
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Terms and Conditions

i . The Consent is Activity specific and based on the information provided in the consent application

alongwith the documents/subsequent documents/ information submitted to Delhi Pollution Control

Committee(DPCC) . The Consentee shall apply for fresh consent in case of any change in the

activity/manufacturing process.

2. The Consentee shall display the Name of the unit alongwith its Address , name of the Proprietor

/Directors/ Partners etc, Contact Phone No(s) and its Activities /Processes/ Products etc, on a Display Board

to be placed / fixed at the main gate of the unit.

3 . The Consentee / unit shall have / take separate Electricity / Power Connection in its name and shall have

/install separate meter in this regard.

4. The Consentee shall provide and maintain separate drainage system for collection of trade and sewage

effluents. Terminal manholes shall be provided at the end of collection system and shall be connected to the

conveyance system / sewerage system of the area leading to Common Effluent Treatment Plant of the
Industrial Area / Sewage Treatment Plant of the catchment area.

5. The Consentee shall obtain permission from Delhi JaI Board, for ground water extraction, if any, as per
the various orders/Notifications of Govt. of NCT of Delhi.

6. In case the unit is located in the industrial area where Common Effluent Treatment Plant (CETP) has been

provided ,the Consentee shall make regujar payment of its sharQ f9r IbF operation and maintenance ofCETP
to the concerned CETP Society as per the Delhi Common Effluent Treatment Plants Act, 2000, as amended
to date

7. The Consentee shall ensure proper channelization / control system for fugitive emissions generated from

the various activities / processes of the unit and maintain good house keeping practices so as to maintain

clean and safe environment in and around the premises of the unit.

8. The Consentee shall comply with the noise standards laid down vide Gazette Notification of Ministry of
Environment and Forest(MOEF), Government of India Dated 17.05.2002 & 12.07.2004, as amended to date,

for the Diesel Generator Set(s) and shall also comply with the Emission Standards prescribed for Diesel

Engines [(Engine rating more than 0.8 MW) for Power Plant, Generator Set applications and other
requirements], if any, as per the Gazette Notification of MOEF, Dated 09.07.2002, as amended to date.Stack

Height for sets(Engine rating more than 0.8 MW) commissioned after 01.07.2003 shall be maximum of

following
(i) Minimum 6 meter above the building where generator set is installed

(ii) 30 meter L

(iii) 14Q0.3(Q- Total S02 emission from the plant in kg/hr) and for other DG Set(s) 0 ( upto 0.8 MW)

stack height shall be as per the following formula, H = h + 0.2KVA ( H- Total Height of stack in meter , h =

Height of the building in meters where the Generator Set is installed, KVA - Total Generator capacity of the
set in KVA).
9. The Consentee shall comply with the provisions of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016, as amended to date, the Batteries (Management and Handling )

Rules,2001,as amended to date, Solid Waste Management Rules, 2016 and E-Waste (Management) Rules,

2016, the Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989, as amended to date,

wherever applicable. All such wastes generated from the unit will be managed and handled as per the

provisions of the said Rules and will be disposed only through the Recycler / Reprocessor /Authorized

Agencies for such wastes, authorized by MOEF/ Central Pollution Control Board/ State Pollution Control

Board/Committee/DPCC as per details available on their websites.

10. The Consentee shall comply the other prescribed standards of Effluent / Emissions as prescribed and as

applicable under the provisions of the Environment (Protection) Act, 1986, as amended to date and the
various Rules made thereunder including the Noise Pollution(Regulation and Control) Rules, 2000,as
amended to date
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11. The Consentee engaged in the mfg. of plastic product(s) and being accorded Consent to Establlsh (CTE)

or Consent to Operate (CTO)/Renewal of consent shall provide hood and suction arrangement followed bY
duct raised at least 2 mts above roof level and submit compliance report while appIYing for CTO (for cases

of CTE) or submit an affidavit within six months in other cases.

12. The consentee shall use only fresh raw material and the unit shall not burn iron sieve /screen(Jaali).

13. The consentee shall dispose of its industrial solid waste as per SWM rules 2016.

14. The Consentee shall promote the use of LED and should create a system of replacing of old bulbs.

15. The Consentee shall not carry out any activity falling under the Prohibited/ Negative list of Industries

(Annexure III of MPD -2021) which are prohibited in National Capital Territory of Delhi, as per Master
Plan of Delhi

16. Quantity of Effluent Discharge from the unit shall not exceed(i)Trade Effluent 3000 Litres/ DaY (ii)

Sewage / Domestic Effluent 1000 Litres/ Day.

17. Capacity of the Diesel Generator Set (s) installed in the unit 250 & 500 KVA. The Consentee shall
properly maintain the Acoustic Enclosure/ Acoustic Treated room for DG Set(s) 0 in good condition and
maintain the adequate stack height for DG Set(s) 0 to meet the prescribed standards/ norms as mentioned

above. The Consentee shall not operate the DG SetG) .0 till qompliance of the prescribed norms/standards
for DG Sets

18. The Consntee shall comply with the applicable provisions / Dirpctions given vide Gazette Notification of

Department of Environment, Govt. of NCT of Delhi. dated 23-10-2012 including the directions that No

person shall manufacture, import, store, sell or transport anY kind of plastic carrY bags (including that of
poly Propylene9 Non woven fabric type carry bags) in the whole of National Capital Territory of Delhi.

19. The Consntee shall comply with orders of Honble National Green Tribunal dated 02.12.2016 in O. A.
No. 281 of 2016 in the, matter ofKudrat Sandhu Vs Govt. of NCT & Ors regarding Solid Waste

management System at source for Proper segregation and disposal of biodegradable, non-biodegradable &
Ors. You shall not me/ store/ sale any kind of disposable plastic glasses/ plates etc.

20. The Consentee shall comply with the provisions of Plastic Rules,2016 if applicable and shall submit the
certificate of registration from Department of COI9 GNCTD within 30 days of the issuance of this consent
order

21. The Consentee shall switch over its fuel to PNG fuel(wherever the PNG fuel pipeline supplied bY IGL)

with immediate effect and submit the compliance report within 30 days of issuance of this consent order.

22. The Consentee shall submit application for renewal of the Consent, one month in advance of the expirY
date of this Consent Order. In the event of any information furnished by the Consentee found to be false OR

in case of failure to comply with any of the above mentioned consent conditions, consent granted through

this Consent Order shall be deemed to be revoked without any notice and necessary action as per law shall

be taken, which may include closure of the unit and prosecution for wrong declaration.

Not with standing anything contained in this consent order. Delhi Pollution Control Committee ) reserves

its right to review any / or all the conditions imposed herein above and to make such variations as deemed fit

for the purpose of enforcement of the Air (Prevention and Control of Pollution)Act1 19819 as amended to
date and the Water(Prevention and Control of Pollution) Act, 1974, as amended to date. The Consent granted
to the Consentee is to ensure control of pollution from the premises of the unit in accordance with various

Pollution Control Laws and in no way confers the right to the Consentee/unit to exist in violation of other

laws and statutory provisions including the Master Plan of Delhi. This issue in view of the Office Order No'
F.No. DPCC/Consent/2017/569-580 dated 3 1.05.2017 regarding processing of the consent cases-

Standard for effluent12
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Parameter Name

pH

Oil and Grease

Total Suspended Solids (TSS)

Bio-Chemical Oxygen Demand(BOD)
[3days at 27oC]

Prescribed Standard

5.5-9.0

10.0

100.0

100.0

Standard for emission

Parameter Name Prescribed Standard
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C)FPIC€ OF rF{E EXEcur IVE ENGiNe:R (S bV>- i1

DELHI iAL BOARD: NCT OF OFt ur, ROOM NO. 10) . ISr FLOOR
OveR H£AD TANK: N/UAFGARH, NEW DeLHI-110043

(Te!.No.25322152) eeswii@ gmlal.Com

NO' F'20/DJ8/ERiQ-n7rl–sImi:–’-"–––

H

Dated: /6 - g' if
To

The S.D,M
K8pashera ,

Old Bus Terminal, Kapastlera
M=&Delhi-110037.

Farms. Dwarka

Madam,

It 15 IntImated that direCtIOn were reCeIved by DJS from DPCC vide no

DPCC/CMC'I1/2015/1718 dated 23.2 IS regardIng non subrntssiulr of CGWA/ DJ8

permIssion of tube well exlsting in the M/s KrIShna Green H-1 , PushPanJall farm , The

same v/as treated as illegal by DJB as thIs office had no record of permission to the said

tUbe well.

- Howeverf the firm has represented that it nas perrnls sion from Centrai Ground

Water Authority (copy enctosed). The DPCC wide above rnentioned reference has revoked

(d}py.endp ged) 'previous orders subJect to condItiOns mentioned in the order
+}}; in.dew of ;bove1 from DJ8 persp'ective, the bore is not Illegal,

-_’' - . -' ( ARUN GUPTA)
EXECUI'IVE er'iGR. (SW).11

ii

':';' - : , Sd/
(;

,Id Bus TermInal, KaI)asher, New Defh
d irJformaUOn pt

nqineer, Consent Management Cell-II, DelhI Pollution Control
,nt of Environment, GovC. OF NCT of. DelhI
Igf Kashmeri Gate, Delhi-110006

for kind infornlat,on

,r the KrIshna Greens, H-1, Pushpanja li Farms/ Dwdrkd
DelhI- 110061 in reference to your letter

##
EXECUTIVE ENGR. (SW)-II
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\\-IICk-as lllcS iII bl>Ic\\ cII c\l\teLl in 1<riShI+ii Grcclt 1-arltt I Itlusc sttuolcd i11 l<c\clt11c IIb lute 1l1

\illuBC 13tlant1 irl on nluln D\\ arRa Run qI \\as scaled in reference 111 r)clhi Jill r3ollr,I lcllcr \It'

F-'60,’DPC'(''’FF tSUI -It.:(> IS/') 1 : tInted : 1,'3/:o ! I ntl(I \\tlc1,=as atllhorized siunntor) for biri\I111.'

Green has sublllittcd rcprcscnldllolt 11) statlnu IIt in 1llc,ir lubc\\ctI is rcuistt'red \\ ittl lhc ('f ;\V."\ \-'ILI'

Repistl-3tion SCEI iIt No. 3 SI in tIle it;line of RishIII Siltult. the earlier O\\ ncr of said land- 1:\ct-1111\ c

Engineer IS\\' I.II \ i,Ic leltc1 nu 1 .=0 D.rBJIll;, 15\\')-II/]o IS/1877 dated tO/i/:015 has stated tl1;11

bTCC \ ide letter no. DP(-C/('NI(’-tI 1( IIS,, 171 S LInt,’d :3,2 10 1 S has re\r,kt:d ttlc previous Of-dcf- '111J

It, 1111 DIB prt,spc,'li\c the bore 1\ 11,it 1i tcs.11 t-tIC lnaltcr \\as taken 11r in I)ibLl- lct AJ\lb'11 >

C-011tlncctlcc 111crtiltu dated 9'6']o 1 S .111,i 11\ \ 1,'\\ of' ubu\ c fi icts it \\ as nlltl\\ c'I 111 111ec1111g to dc'SL' iII

lhc said bore\\c11 c\tsti11g ilt Krisllll iI Cir-cell l-drIll 1-1ouse. llc11cc u It:anl constlluting tIle foIIo\\111p

11\enlbcr5 is hereby dirccled to dr- I,Citi the said bore"eII
+

t. Nb.'TctlsildarlKkll
3, Field Kanungo
3, Hal ka PRI\Tart '

The !ean1 is further diracled to ,„bIHit the action takEn fENn within three daYS oF ibS'lC QI II11-

Older

,( J,id::,
SDM (Kupashcr3)

Dated

LA ( I O:ySDF.I (Rtl/lIQFS \V/?o 1 5/

No. 101, 1 " Flo1..r

II I

Cr IIar!+/
SUM (Kupushcru )

JI ': ", ;===:==iii;=ahh

f., t
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IIla

JF{{#

'-;:::i;{!'§
A

GOPAL GULI A “'”'”';
(SAFETY TANK CLEANING SYSTEM}

LALLU PAND11'. NeAR M.C.O OFFICC. SAMALKA. Haw DELHi-rroa37

s. No. 5 Q 4 3
„kI.GS.u.n.

M/s ..'„.'

PARTiCULARS_ QIy. I Rata I Amount

\ I

c);J;Jr(.„ iT
: It'/2::.'I
la _ – >'I

1.2 gW i BraDO

I , tj.4

/2

TOTAL _rg–ET
na

+ )b F1 pTp aY : : : : F : 7 ::11 t : : : :T 1 : :WHi ?!!IH

Receiver's Sign E' & O.E- U
Signature

\
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N,w\Ac

Direction No. 76

COMMISSION FOR AIR QUALTFY MANAGEMENT
IN NATIONAL CAPITAL REGION AND ADJOINING AREAS

1-/’tIl Flour, Jan'ahar \’}'£ipar Bha\van ISTC Building)
Tolstoy Marg, New’ Delhi- 11 000 1

F. No. A-11018/01 / 202 l-CAQM///Y22- Id:33 J Dated, 29.09.2023

Subject: Directions under Section 12 of the Commission for Air
Quality Management in National Capital Region and
Adjoining Areas Act, 2021 – Review of regulations for use of
DG sets in NCR.

WHEREAS, Ministry of En\’Irc>nme'nt. Forest and Clllnatc Change

(;o\’crnmcnt cif india, in exc'rcrsc of the powers cont-c'rrcd under Section 3

c)f the C'omIIrission for Air (pualit\' Management in National Capital Regiolr

all(I AdJt)111111.q Areas Act 2U2 1. has constituted the Commissic>It for Air

Quality Management in National Capital Region and Adjoining Areas

(hereinafter referred to as the Commission) :

\\' ! I L I< !-:/\S, UIrdcr Scc'ttjln IJ I I I tIl thc Act. the C''umrnission ]s vested

\\-itIl pc)\\t'r', Ir> lilkc' iill SLjf'rl mt-ii hIll-c's. lsSLIC' (]lrt','lli>Irs, t-It'_ . irs it dc'clrrs

nect'ss£ir> c>r t'xl3c(iiclrt ft)r tht' pu rIIt>s.<- rlt prcltt'(-tIng and il11pr<)ring th('

qutrlit}' of the air in thc Nritl011al Ci,pltitl I<cgi')II and A(ljt)ilrlng Arrtts

\VHERI'JAS. Section 1 2 (21 llxl of thc Act c.'mpo\vcrs thc CommissIon

t( J ISSue directlc)ns in u'ritlng to all)- pcrson. (>fReer, or any authorit}- and

such person, officer or £luthority shall be bound to comply \nth such

rilrCC-tIOn s

WHEREAS, Section 12(2)(iv) of the Act empowers the Comnrission tc)

lay down parameters for discharge of emissions from various sources

u’hatsoevcr that have lrnplicati011s tin the air quaIit\' in the regIon

\

&RFa

//
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WHEREAS, Section 12(2) Iv) uf the Act alsu empowers the Commission

to impose restrictions and regulate operations or processes that have

implications on air quality in the region;

WHEREAS, tIle Commission has repeatedjy taken up the matter

relating to air pollutIon with the State governments of Haryana, Rajasthan.

Punjab. Uttar Pradesh and Government of NCT of Delhi and various

organkations concerned of the Central and State Governments/ (3NCTD

and has issued varic>us Directions. Advlst)rics and Orders for effective

implement,ILl, III ol rrlc'asurL_'s !iir it belting dIr- pt>llutil’)n in NCR. from time to

t.Imc

WHEREAS, the Commission has obs('r\'cd and Ilos been sensitizing

all stakehulders that, amongst others, large-scale unregulated use of Diesel

Generator (DG) sets is a major contributing factor for deterioration of air

quality in the region;

\VH ERFIAS. In \rake of generally prevailing adverse air quality in NCR

during the winter season, the Commission, through directions No. 54-57

dated 08.02.2022, followed by Direction No. 68 dated 14.09.2022 and its

related orders called for regulated use of DG Sets in the NCR. particularly

fi uring ltlc' pc'rlt)ds 1 if rcstrt(-tjr)ns under the (-,FLAP, subject to adopting
cmlssltirl cc)lrlrct] irlel-lsLlrt’s rdc'vlt'c'» ' svslc'lrr s suc'h iis rct r(>fit It'd Emlssicirl

control de\'rees {ECDs} and dual fuel mode (gas and dicscll, amongst other
means of emISsion control

WHEREAS, large number of DG sets operating in the region, even

during the periods other than restrictions under the GRAP, cause heavy air

pollution and are a matter of concern and thus. with a view to regulating

tIle use of DG Sets cvcn for such periods. the Commission issued Direction

No. 71 for expeciitious conversion of DG Sets to dual fuel mode, in areas

where gas infrastructure and supply is available;

WIIE£REAS. the Commission from time to time reviewed the progress

nird stat LIS in thIS mitt Icr, ill llrrt' \\’lth val-it)us dlreclicl IIS issued b\' it;
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WHEREAS, the Commission revisited / reviewed some provisions of

the extant directions on the regulated use of DG sets and issued a revised

Direction No. 73 dated 02.06.20-23, to be applicable across all sectors in

the NCR irlt'lUdiIlg Irrdustrla i. Ct JrIlITlcrcial. Residential and Office

establishments etc. . as \\?ll as pcrrnitt,ilq inoi-c time to implement the
schedule bv.c. f, 01 1 U.2U2.3

WHEREAS, preparatory actions were initiated by various

stakeholders towards emission control from DG sets through retro-fitted

ECDs and / or dual fuel systems, a number of representations were still

being made to the Commission, including deliberations / meetings with

v£rrious stakeholders in this context, wherein the following were

hIghlighted:

1. Issues related to availability of certified RECDs and agencies for all

capacit.v ranges and vintages of DG sets.

,;sue's r-,'l;ll,'d II) availability I delays in PNG infrastructure and

suppl)'. purely tor DCI sets.

Techno-cornmercial issues, logistics and time involved for fitment of

RECDs / conversion to dual fuel m£idc

Issues related to availabilitY of DG sets to the latest standards as in

MoEFCC notification No. GSR 804{E) daLed 03.11.2022 1(=PCE3-IV)

No means for emission control in under 19 kW capacity range of DG

sets lneither RECDs nor dual fuel mode are available / suited}

lsbu,:s related to use of DG sets for emergency services

111

IV

V

\r 1

Owing to the above, a number of stakeholders broadly requested for

the following:

{a) Extension of the deadline of 30.09.2023, as laid down in Direction

No . 73 , b\’ about 3 months

bJ SLlpulaLlrlg u corlditlon tif 'OR’ lnsLt'dd of 'AND’ tou'al cls I'itmenl
,if RECDs and cunvcrsiltII to dual luc''i s\'sstem, for all cdteg11rres oi

DG !icts above 1 gk\\; capaclt}

(c) Permlu_ing L)G Sets of /800 kW capacity to be run uninterruptedly

for the durations of power supply failure, subject to compliance of

71



standards as in Direction Nc). 73 dated 02.06.2023, even during

restrictions under GRAP

(d) Permitting such DG sets of < 125 kW capacity to be run for

CI11crcc'lrc-\ s(*r\’ices. even dtI ring the restrictions under the (; RAP.

\\ hcrL' cillrcr' (-<:r'Tilird ECDs llrc' pr-€'scnt jy rrot ltvaililblr at all or

u-herc.' g?is int-r£rstrtlc-tLlrc' iln(-I sur Jpl\ is ;llsci llc)t rlvailtrble to erral)Ie

runnIng them in a dna] fuel mt)dc

NL)W, TI tEI eLFC)RE. III due cc>llsideraLlon <)f Lhc cc)nLentions and

submissions made by various stakcholdcrs, issues in ground level

implementation. availability of RECDs / dual fuel systems / new ge11st:ts

It , C’ PC B - IV stall da rds all d va ri ous r>tl-ler techno-comrnerci al

1.-t)rrsi(it'riltl(tns pLll fcirt h b\’ tht'nr . ttrc' C'olnrnisslon, pursuant Ir) ;I

comprehensive review and in supersession of all extant directions / urdcrs

/ guidelines on the regulations for DG sets, now directs for adoption of the

fcillc)wlng Schedule’ for regulated opcr;III( ins c)F DC; sets (only as a backup

IHil111st rt'gu l;iI F)ciwc'l- SIlj}jIjy lailll t-rsl ;lc'rlrss rlll srctclrs III NCR inclu(lirlg

:lrdu SIll ill, C:cilrlrrlt' ri-liII. F<t'-,lcit'Ilt liII ;111€i ( Jl-ftt'c- t-'st&lbllShnrcIILS CLC. :

S.
No.

Capacity Range of
DG sets

System to be
adopted for
control of
emissions

Regulations for
use

1 Power generating
+

sets c)I all capacIties
ru nn ill g on 1' PG /
Natural Gas/ BIo-
gas/ Propane/ Butane I

Power generating
sets of all capacities
up tI) HOU k\\’ TO

sti Irl clitr-cIs ,IS pc'r
\Tl-rF:F'C ''t" !rlltiflcatttlrr
Ntl . ( ;SI\} >iIi+ ( E )

dll Led o:3 : 1, 2(>22

None No restrictions
I Even during
periods under
( } RAP)

None No restrictions

{ Even
I)OI'i rId S
r 1 RA 1 >)

d u ring
under

r

“@
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3 800 k\V and above

I
I

4 125 k\V to IAI
800 k\V

]

5 19 kW to less than
125 kW

>brtabl e bG
(below 19 kWJ

sets

eAd
//

_P/-

Any t:rnissic)rI Nc> rcsLrlctiorls
control mechanism. IEven dLlring
strIct!)- subject to periods under
colnpllance of ( ;RAP)
cmlssic)rl sLa11darcls
as lrlclic:at cd 1)cIt>\v. +

Dual fuel+nadi
OR

RcLrcJ-fitted E:CDs
through t'erl,ificd

vendors / agencies

Dual fucl mode

DG Sets not
working in a dual
fu c*1 rn udc , onjy
OWI ng L€> nf,>II
avarlabilit\' CIf gas
infrastructure and
supply , shall be
pcrrnitted only for
ernergency servIces
as stipulared in this
direction.

Presently no sB;Bile Nt> restrictions
means of emission , during the periods,
control are available I other than
in this category / restrictions under
capacity range c}f GRAP
D( ; sets

No restrictions
[ Even during
periods under
GRAP)

No restrictions
( Even during
period s under
C-r RAP)

Not it) t)c' qt'!rt'raIl\’
permit t ('(1 ( 1 Ill- ir lg
perlods tif
restrictIon under
(;RAP. These shall
hC>\VI : vcr . be

perrni tt ed even
during peri(>ds
under GRAP onlv
for emergency
ser\' ICC S as
stipulatcd in this
directi(in
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*Standards for stack emissions for gOO kW and above capacity DG sets

I S.No , Parametel

1 PM { at 15'’/b C)=)

ii. : NOx jai 15% O2)

i -R I mT5R61
iv. I Minimum DG Stack

height

ErIlisslcJr 1 St alrclards

SU mR / Nm-3

650 mg / Nm3

100 mg / Nm'1

30 meters OR rniIrirrlunl 6 mctcrs above F

rhe height of the building where DG set is
installed, \\hiclle\'cr is higher

For example, if the building height where
such DG set is installed is 20 meters,
minimum stack height for DG set should
be 30 meters from ground level;

Whlie, if thp building height Itself is 27
lrictul-b. tIlt- llllrllrllu Ill stack tlrigh: for the
1 )(' I sel should be 33 111eters frorn are
gruulrd lcvc rl

1 -

The regulated schedule for operation of DG sets issued vide Dirccti(>n No

73 dated 02.06.2023 comes to effect from 0 1.10.2023. The revised schedule

as above further cases out the means of implementation and addresses

practical difficulties and technocommercial concerns of variuus

stakc'hc)ldt'rs and thus the re\dsed schedule for regulation c>f DG sets would
be in force in the entire NCR \\'.e.f. 01.10.2023

Notwithstanding the revised schedule as above, in the interest of not

drsrupting emergency scrvic'c:s and permitting sufficient time for adopting

1 tIc’ stif>II laIrd emlssion control mechanism ill such cxistirlg DG Sets. the

C:1)mrnlssi011. hert'b}’. as a one'-tIIIlc t'xt' c'[>lit)n pcrrnits DC; Sets for all

capacIty ranges (which tIa\'t' still nl)I been cqulpped u’ith emission c:c>ntrt-It

deviccs i s)’stc:IrIS as per the above noted scyledule}, tu be run c>nIy fclr

c'mc'rgenc-\' services rn the NCR as listed tir'jc in'. t'\’on under periods of

restrlctions under the GF(AP. only up to 31.12.2023 and stnctlv subject
to adherence to the above nt>ted schedule / measures for emission control

thereafter

1
) Elevators / Escalators / Tra\'t*lat ors etc . in various

installaLiuns: Cc)mmc:r('ial entitles / residential societies shall,

howcvcr, ensure that operation of DG sets and supply

Ii*a

74



ttlerefroln is purely lirnitcd to operation of elevators /
cscalators / travelators etc. and not for any other activities of

commercial entities / residential societies

Medical Services (Hospital/ Nursing Home/ Health care

facilities) including units involved in manufacturing of life

srtyjng me'dica] equlpmcnt /devices, drugs and medicines

Rail\ I'd)’ Serb'lees '’ l<ailu-av Stations.

Metro Rail Corporation & MRTS Services, including trains and

stations

Airports and Inter-State Bus Ternlinals (ISBTs)

Sewage Treatmcnt Plants

Water pumping Stations.

Projects related to natIonal security, defence & of national
m poftance

Telecommunications and IT / data services

(ii)

111)

(IV)

tv)

lvi'l

[VU)

{\’nl)

tH)

It is further reiterated that appropriate emission control mechanism

shall be put in place on or before 31.12.2023, in respect of DG sets being

used in above listed emergency services. to avoid action under the relevant

provisions of law's / rules / regulatIons /' dlrccLl,)ns ,'tc. , thereafter

NCR State PCBs/ DP(=C shall ensul'p compliance of above noted

directions and regularly monitor thc field level implementation

sa/,=++

(Arvind Nautival)
Member- Secretary

To
1. The Chief Sccretar\'. Government of NCT of Delhi
2. The Chief Secretary, Government of Han’ana
3. The Chief Secretary, Government of Rajasthan
4, The Chief Secretary, Government of Uttar Pradesh

Copy to:
1. Chairman, DPCC
2. Chairman, HSPCB
3. Chairman . RSPCB
+ Clldrl mall. UPPC B
S. Chairman . C'* PCB
6. The Chairpcrst-in and all Members, CACJM

r

”q e

(Alvt6ef Nan ti vaIl
Mmber- Sccrclar\
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If. Nl) 1 it ) it ) / C) I r' ,!( > P2 ( JA(.)V . VoI Ill - 'i Q: -] I )d I ('c] 2'.2.c>;Z.2U-.?'+

Subject: Amendments to Direction No. 76 dated 29.09.2023- Regulated
use of DG Sets-reg

l’tlrsLl:1111 t(> ; 1 t:ompl'chrIlsivt' rc\'i c'\v and in supcl-sc'ssiDn (Jf dll t-Xl;IIII
[tirt’t-II( ills / Drd('rs / quidt'l i ncs (>tr 1 Flr r't'qLlla tic)Irs for I )(} scI s, f)irc'l'Llc}Ir Nc)

It ri1 it ., I ' Ict t)L1 .?I ) J . \ \\ iIS iss.tl('c I F)\ th(' C:(}lr)r111ssir ill 1111(lcr st-cti011 1 1 of thc
t ', I1 ' 11111 \,\ 11111 it ] I \ t 1 1 ) II, IIII \ \1 ; III, IUt ' IUII ' III I£ I Nt - 1\’ :\. '\ III CIIr IIIIy. '\ r-I'II. '\I t. . It ).? 1

IU 1, It' . 11 II, I) III II ' : if tIIt SI III {lIIIt IrIr :-I '!! IIII III '( I III >C I,IIII>IIh€11' 1 )( ; SI ' 1 S (tIII 1\

is iI ll;lt'k LIJI , Iq; lili hI rt'qlll. It- 1)f )\\ c 1- s,LII >lil\ I.lllll rt -sI , it r-1 )sb it Ii \t'l-It Ir-s Ill N( ' R
lrc'ILlcllll£ Ill(ILlstrli ll. t'tllrltrtl't-c't. II, l<t'sic It- 1111; II , IIII I ( ) Ii it -t ' I 'slilt>ltstirrrl'Itl s L

tIll'I

; '\s t't'r-llfi('r1 l?t'lri)t-lllt't I F'.rlll s,il1111 ( '1 IIII till I )I-\- it -t's IR I'll ' I > 1 . Irc ' r ILl\\ fil >II

lvilllill)It' ft )r t ) 1 tc ) I, if) l\ W t' iII);It-it \ 1-itII 1It- 1 )t 1 )( ; st 'I s, Sr \ II I N. . > Ill bi llcl
I)ilt't-t jf )11 N< 1 -,’b tl,ltt'(1 .?' 1 .t )tl. .?1 ).;.1 ;lrc' tII l-t't)\- ,llllc'r-lc it.'< 1 ;is tlrlt II 'I

S 1 )( ; st ' I C ;1 }');ir ity I-ill lgc: i IS I)( ; Set (; it pu t'l L.\' r till gc ils
\t I rljl'lltjfljrt-£i lil I)lri't-Ll£IIr Nt ). /1 ) ;lnlt'n(Ir'cl T lo\\'
+ F ’. . I-=\\, ' : , I ,s it i, ,ll xt )I > 1<\\- 61 KW to less than 800 KW

1 ' 1 ' 1 1\ \\' t , I !, 'sb tF 1, III I. IiI 1\ \'\' 19 KW to less than 61 KW

3. All £)Iht-r stiplllations ullclt'l' Lhc I )irt-ctioII Nt> ' i tr (t?llt''cl 2(4,C)c+. .ZU.2.3 \\'ill
I','r11 il in tl11?11tc're'd . \

r \ t-\’l

1. 1-11c (' ll iI 'I- SI't-rt' lil in , (;ttvl'r'11111t'Ill tIf- NC -’I- IiI I )I ' tIll
{ T} it ' ( ' ll it' :- S('l'rc-tiII'\- . ( if I\ c ' I-Ill-Ijl ' ill III II ill-\'i Ill;
I. TIlt- (-lllt'f St't-r-t'l ii r\- . (;c)\-t’r11111t'r it (;I l<;t],lstlli ll
+ . ’I- Itt - (:}llt 'I St-('rc'[IIr'\, ( ',[ >vt - r’111111 'I it [ iI tIll ; It' lir.I(It'bpIr

t -cII)\ t 11

(’}l;ltrtrr; III . I)I)('C
J ('}1,-IIrITr;III. I ISI ’C- 13

; C' Iii ! I r-ill, Ill, I<SI J( - 13

C''}r,111'111. Ill. I = 1 ’1 ’( ' Ii
iI, C:}l£lll' ill, Ill. C' 1 >( * 13

t). l-tIt' CtI;IIl-I)cr-sc;II ;Ind itII MIcllrllcl-s, C /\CPM

Nlt '

1/ dT iII .Id \IIi Fr: i ' ; III]Tq 1 i'l•l , tJ iI Itt II: F'Itc:’ I: , ' ’' ’lgr:IIi I'jl T. •iJ 1' : rdF Ilt)Ol )

irl ;!', tIll ? i /jll ? 13 : ljc: 1 ,J{.Irlr ll(rlaIHOV in

1 /' F III(Ir J,lw,1 F1,lr VV,ip,1r !sh,t'„v,tr' IS fC 111111(IIlle ! lltl,Toy M,I'e. Nt'\& I)t'Itil I llltjii I

If 'I tIII PI / III ? 1 3, 1 III, III t ,+(1111 rIf rl,’:'FIIIy III
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!,i:!'i.{{:};t )
FORM '}{' : FORM FOR ISSUING FIRE SAFETy CEKrPF'i(,ATE

No- F6’DFS/NiS/FHO02 1/ SZ/ / 6 L Dated: if /'3/2021

fIRE SAFETy CERTIFiCATE

(lenin'ed that the M/s Msl'lna Green Fun House 1©©atcd at A' Is_pus'jaN’ I>$un'ek'a

Li-ek Road’ Ne*y Delhi-1 10037, contprised cf Ground Floor & Open Faa'n Hou’w: On@ @VgiTgd /

occupied bY Kdshna Green Farm House, h&s- dread-y been issued File Safe't'Y C€M6ca:@ wide

Lcttef Na- F6/DPS/NiST!!,'’Sn2018/227 dated 08/02/2018. The prclnis€s / Build:ing \vas le-

lnspected bY the officer concerned of Fire Service on 27/oz202 1 in the presenec of Sh. Ashok
Tq

K c’maT D’usaci and observed that a'll the G=re pr,eveitic,n and He s'a,kty ar„tna.g’com’emts pWYV@djIn

the prem-liscs found i,n good wor,ki:n.g condition and bund that b.ul,Id,i,n,g / .p®©rwi'$es have dp_FI

co'rmpHe-d with the hrc prev€ wMa and fire slfety r€quirem©n,B i,n ace@rd:a:age \wi$h 'Full€ 33 ;@

' ; I'J3

the Delhi Fire Service Rules, 2010 and dial the bu'iad irB / prewris€s is Bt for o©€:u:paneY cFa$~s
b

“As seal’bIY” (G'rou'p - D) (Fa-rIn Hot'Isa) with eRect front II . to % /2Gy2 ! for a period of t'h'ree f

I.=;i..}.t:\.\.. „It Nc-,Y D,1,1,„i.

I
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Rs. 1
ONE

I

i'.rtqlull HARYANA
i

W 831025

E

I

erq ydGlll47l:p
Ho 13/ u/no g

+fbardtvqfang3v+8ft @vftfg fRgMt w–3 fRa vhs

gTRaT fhranm q{ flooD vr mn qH { wlr vdtv !md 35 gt

u,BvT Vm iaTa fqqHit x+rn do 45 fifhl ua mw arun ntU

vqm,wga eTaq–3, ant qfhRft fMI–lloo09 ©r fifNI qu iI

,a fb y€WT IIU wf am fBnt@T go qq 3 fMn vts gTftq>T

®.TqTWq q{ R,a vr wfM mf+a t aBv vm wf Erm q

lvqn WTfMT \Pw Id fbtT8qtt+©r=Fr06TRa tl era: aq

WIn qw+©wM ndsnw ®T ain V+VT v%v6s©TqTfM
$fRqfifbI qH qt qr% qn$t©qfQVTfqfhifH
r6/lr/2023 d ftqfn 15/10/2024 $ Mv fbad w fjqT { 1

Vb\-a

f

I

i

I

I

I

I

fAI
IArh

78



l

v\ndc BCN

%)
hAI Q ali, cP

<A ##/in

REENA STAMP VEm
BAH Ant IF<GAI u

f
: leI?aI

i SR. No.

#)qt$

79



\

. '\
jf

\ \

SV qf©r nT fhvTW WfMT 1.75,000/–wr8 qq7 ara fhr6mt

IVE w8yfbq®uqfhnTqr tlqtqqe#qqqf+R8VTa

au ${ e

I

;}:

1– q6 fb vOa a@a/wjtq qTfh© + %fkn +n/fbVT&qn vr

©w 3mdrqqTfbT qfhnvt©afhn gl

2– q6 fb %fta +n + vm wi dt siqftea =rTfBr a f,iT
fb?Ti qq MIT & f&IInT fhIm wem 1,75,000/–wa (w ara

fqv6mvgwH wa ) vfR ng an dm "rmi I

3– 48 fh %{ra 3ma/wih XTf§t© + Igf,m 3,50.000/d,vt

TdI? wtf?a R V+ TH FI Vg'ffH !qfMT 1,75,000/–Va

fhutqw O aF q fIm 8lf+MfiatTfVr @mr aT?lt©ta

two w+tq©H dt qt sqa t+qqqTfQW eBu fhm „MT I

3–v6 fh vm wi rr fhVT=IT wtb an/fhVTtqH 61 %

at?K ar€ttg crawl ?naT MT

4– T$ f# fhWT vw TV q ++ ErR qm + %{}iF ada/EMT
qTfb©fhVTVRWn um©qv©ar gl

\,\–J

]
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5–vg fb am fb?Ta qt fee ,T& YR,IT ,a aT,IT ad mg Bra

8Tan q MiT -B ait naH it aUT ,rT hIT Oqdt+>< qTfba in
6bTTI

6– v8 fb wfM qRr8/fbVTtrR gw wth at fbtft wn rd

HgaZ Bfi -o+n dh q gtswwthq +t{ltt4qIH\ aRt abTTI

7–V8fbV©Tf$VTd qt dts{ wtb dInTfhm vifbuta
aT oT{ dTq'b qWST sgt #TT 1 qfWT ih nq + fbI{} mrt dt

a:ST{–nTU, SfhI dw, nnI tim, qq tft gt 31Tft dt GladIn
f+nT&RW $twO dt 6hft

7–v6 fb awtqm wt at qTfihT tB f,iq Mid gTa UTe aT

F+PNn f$aT&vw+ ag :drPrr qaadfId ,r& t,d VFq

Mrr

8– VS fb Tft oT{ qH mi td tgrdt ©tqr/ aV,ITa qT&TTT d Bg

W;I + Wi a W %d PdF:grt detr tTI dIrT F

9–IIB fh WR :wfB q9 By tN WFVT qBTO B,HT aTcO aTdT

wmw g,avqr qtqt qd} td vol,{} $ arM fhUqFWW gTR WIT „iT
Iwar +1

lo– q6 nf ## qe+ + =rTf+xI qt WI $'b<lqqlq $ qTVVq df

: rl a:--" ' ": ;„' VvL-
g ';.'J.r ':.44. . :

f/f

P..
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vg fhWTqm €tqt vel R, M,i,# &i3ww agfTv av %IT

tiTB,WTwr V+3$VWqU qInTTT 3rd I

awdlv -tfhn Wv !\RTa

WEIR nO 2613 7972 4921 3nvTV HO 4669 0133 6869

Trqr$

$;~,'/,f,“;:"J
Trqr6 :– 2

T§ ip brP-

f

ATTERTE£

YOGESHBALAL
Ad YO

Nora,

DIsh 'Jhll

II I
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